CENTRAL ADMINISTRATIVE TRIBUNAL
~ ALABABAD BENCH
ALIAHABAD

Civil Céntempt Application No. 26 £f 2004
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In

Original ﬂgplicatiqﬂ No.1l136 of 2003

Allahabad this the 25th day of _February, 2004

Hon'ble Maj Gen K.K. Srivastava,Member (A)
Hon'blé Mrs. Meerag Chhibber, Member (x)

Panka j bhar Dubey, S/o Sri S.D. Dubey, R/o 99=E, Azad
Nagar, Jangal Tulsi Ram, Bichchia, Gorakhpur.

Applicant

Bxihdvogipe Shri B. Tiwari

vVersus

sri P.K. Gupta, Chier Personnel Officer, N.E. Railway,

Gorakhpur.
ResEondent

BY

ORDER (Oral )

By Hon'ble Maj Gen K.K. Srivastava,Member (a)
This contempt has been filed for wilful

disobedience of the order of this Tribunal dated
23.09.03 passed in O.A .No.1136 of 2003. The O.A.No.
1136/03 was decided at the admission stage itself
by giving liberty to the applicant to file a fresh
detalled representation bringing out his grievance
within 4 weeks and direction to the respondents to
decide the said representation by a detailed and
speaking order within a period of 3 months from the

date of receipt of such representation. Pursuant to
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theerder of this Tribunal, the applicant filed a...py.2/-
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representation on 09.10.2003 before the General
Manager (Personnel), N.E. Railway, Gorakhpur and the

. representation of the applicant has been disposed
of by order dated 22.12.2003, which has been filed

as annexure=1l1l.

2. We have perused the order and in our

ts have passed a detailed
pbe satisfied with

opinion, the res ponden

order. The applicant may not
The applicant if still aggrieved with

he may challenge the

the same.

the order dated 22.12 «2003,

same in original side. NO case of contempt 1is made

out. The contempt petition is re jected in limine.
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